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O R D E R 

29.03.2019   Having heard Mr. K Dutta Learned Counsel for the 

Appellant and Mr. Raghunatha Sathupathy, Learned Counsel appearing on 

behalf of the Respondent, we are not inclined to interfere with the ad interim 

order passed on 5th February, 2019 by the Adjudicating Authority (National 

Company Law Tribunal) Mumbai Bench I Mumbai. The appellant may raise 

all the questions before the Tribunal on the next date, who will consider the 

same and pass order in accordance with law. 

 This appeal stands dispose of.    

  

 
[Justice S.J. Mukhopadhaya] 

Chairperson 

 
 

 

               [Justice A.I.S. Cheema]  
Member (Judicial) 

/ms/sk/ 


